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DATE OF DECISION 22.02.1991.

Shri Mahesh Ghand Petitioner

Shri A.3. Grev;al ^ Advocate for the Petitioner(s)
Versus

Cnmrni sq 1oniar of poli'^e Respondent

Mrs. Avnish Ahlawat Advocate for the Respondent(s)

CORAM

TheHon'bleMr.P .K. .KaRTH^, GK^aPJVlAN( J)

Tiie Hon'ble MrM.M. SINGH, ADMiraS'IRATIVE i'-cMBHR

1. Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ? (IV\i
3. Whether their Lordships wish to see the fair copy of the Judgement ?/^
4. Whether it needs to be circulated to other Benches of the Tribunal ? /

JUDQ^icNT (ORAL)

(of the Bench delivered by Hon'ble Mr, p.K« Kartha.
^ Vice Ghairm3n(J))

;ve have heard the learned counsel of both parties,

ihe relief sought in this application is for quashing the

impugned order dated 24.7.1990. whereby the respondents

asked the applicant to vacate the Government >:4uarter No.S-4/i^

Police Golony, nndre^vs .Ganj , New Delhi, and to pay rent-^ble

charges at maxlcst lent from 8.5.1986 to the date of eviction.

The pleadings in this dsse are complete. The applioition has

not been admitted. ;Ve feel that the application could be

disposed of at the admission stage itself and we proceed to
do so. 0^7 ^
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2* The applicant has sta-ced that he has

filed 302/19% in the Tribunal wherein he has

challenged the order of dismissal passed agaisist

him. It is in view of this» he is praying that

he should be allowed to retain the Government

quarter allotted to him,. The learned counsel of

the respondents states that the applicant has Kct

paid any licence fee to the tune of Rsa3l,S06.00

Kbvember, 1993, according to the respondencs ^

the applicant will be entitled to retain the Governman-;

'Quarter only for a period of 30 days from the date

of dismissal,

3. The application A'as filed, in the Tribunal

on 22.s8al990E On 24.8»1990 an in^eiim order v.'as

passed directing the respondents not to dispossess the

applicant from the Government quarter subject tc his

liability to pay licence fee etc, under i:he relevant

rules. The applicant has not paid any licence fee

in complxance v/ith the order passed by the Tribunal,

-"'fte^: hearing the learned counse.1, of both

parties, we ere of the opinion that the applicant is

,nor entitled to retain the Government .^uarter aa pi.r,yc-c'

Tor in this applicacions The application is, therefore



disinissed the admission -stc^ge I'oseif » i it

order p-^ssed on 24s.S.i990 ^nd con"ci.nued thsvc;!';"

stands vacated ..-vith i-mr.ediate effect.

There will be no order as to costs»
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